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to proﬁde for the supply of unclalmed bodles of deceased
“for therapeutlc purposes 6f for the purpose of
anatomical exammatlon, dlssect.lon, surgmal
SRR operatlon' and résearch work, .

- “Jinr |i1f1 N

Be it enacted by Lhe L@élslatum of the Statc of Haryana m Ihe
Twenty-fifth Year of the Republic of India as follows :—

1. (1) This Act may be called the Haryana Anatomy Act, 1574,
(2) It extends to the whole of the State of Haryana . f
; 2 JII'LIhIS Act, unJess the.context otherwise: fequires, < -~ U

(a) "approved institution” means a hospital or a médiéél or
A St - . teachinginstitution'approved by the State Govemment
' - for all or any.of the purposes of this Act '

i

(b) " authonscd ofﬁcer rncans an ofﬁccr appomted under
' secuan4 _, "

§
et

1 For Statement of Objecu and Reasons, see Haryana. Gavemmem Gazerre
(Extradrdihary) dated the 2nd July, 1974 page 909.
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fc) "near relative” means any of the following relatives of
the deceased, narnely, a wife, husband, parent, son,
daughter brother and swter and includes any other
person-wha is related to the deceascd — "

' (1) by lineal or collateral consangumlty wnthm three
degrees in lineal relatlonshlp and SIX degrees in
~ collateral re] atu:lnshlp1 or

_(ii) .by.marriage. Bllhel‘ with the deceased or with any
relative specifically mentioned in this clause or with
any. ather relative within the aforesaid degrees. -

" Explanation.— The.éxpressions "lineal.and collateral
. consanguinity” sha]l have the meanings assi gned to them
respectively in stctions 25+ and 26 of the Indian
Succession Act, 1925 ;

(d) “prescribed" means prcscnbed by rules made under this
Act;

fe) "unclaimed body means the body of a deceased person

o bwho has no'near relatwe or whose body has not been

'clmqu by any of hlS ncar rc]a'tlves Wlthll'l such period
as m;ay beé 'prescn bed.  © T

3. Hany doubt or, dlspugq anses whether a pcrson is anearrelative

of the deceased, the matter shall be referred to the authorised offi cer whose .

decision on such referencc shall be ﬁnal and concluswc

T

4, Thc Statc Govexjmnent may, by nonflcallon appomt for such
area as may be specifiéd in the notification, any person to perform the

functions of an authorised officer under this Act and the rules made
thereunder.

S. (1) Where a person under lreatment in a hospital, whether
established by, or vesting in, or maintained by, the State Government or
any local authority, dies in such hospital and his body is unclaimed, the
authorities in-charge of such hospital shall with the least practicable delay
report the fact to the authorised officer and’ such officer shall then hand
over the unclaimed body to the authorities in-charge, of an ‘approved
institution for any therapeutic purpose or for the purpose of conductin g
anatomical examination, dissection, surgical operation or research work. .
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2) Where a person dies in a hospital other than a hospital

referred to in sub-section (1), onin a prison and his body is unclaimed, the

_ authorities in charge of such hospital or prison shall with the least practicable

delay report the fact to the authorised officer, and such officer shall hand

. over the unclaimed body to the authorities in-charge of an approved
institution for any purpose specified in sub-section ().

{3) Where a person having no permanent place of residence in
the area where his death has taken place dies in any public place in such
area and his body is unclaimed, the authorised officer of that area shall
take possession of the body and shall hand it over to the authorities in-
charge of an approved institution for any purpose specified in sub-section

(1).

6. Wheever with the intention of defeating the provisions of the
Act, disposes of, or abets the disposal of, an unclaimed body save as
permitted by this Act, or obstructs any authority in charge of an approved
institution or an authorised officer from handing over, taking possession
of, removing or using, such dead body for the purpose specified in this
Act, shal}, on conviction, be punishabie with fine which may exlend lo
two hundred rupees.

7. All officers of the Departments of Police and Public Health and
all officers in the employ of a local authonty and all village officers and
Panches and Sarpanches shall be bound to take all reasonable measures
to assist any authority or officer authorised under this Act to obtain the
possession of an unclaimed body.

8. No suit, prosecution or other legal proceeding shall lie against
any person for anything which is in good faith done or intended to be
done under this Act or the rules made thereunder.

9. All officers appointed under this Act shall be deemed to be public
servants within the meaning of section 21 of the Indian Penal Code, 1860.

10. (/) The State Govemmment may, by notification, make rules
for carrying out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing power,
such rules may prescribe the period within which a near relative may
claim the body of a deceased person.
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{3) Every rule made under this section shall be laid as soon as
may be after it is made before the House of the State Legislature while it
1s in session for a total peniod of ten days which may be comprised in one

session or in fwo successive sessions, and if before the expiry of the session

in which it is so laid or the session immedtately following, the House
agrees in making any modification in the rule or the House agrees that the
rule should not be made, the rule shall thereafter have effect only in such
modified form or be of no effect, as the casc may be, so however that any
such modification or annulment shall be without prejudice to the validity

of anything previously done under that rule.

11, The Punjab Aratomy Act, 1963 (Punjab Act 14 of 1963), in
its application to the State of Haryana, is hereby repealed.
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